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bnptoimntation of C JLT. Decision

1945. SHRIRAM NAIK; WiRthe Mnis- 
ter of RAILWAYS be pleased to state:

(a) whether the decision of the Central 
Administrative Tribunal in a transfenred 
application No.27/1987(original writ petition 
No. 1556 of 1983 in the High Court of Bom­
bay) on November 11, 1987 to grant option 
to the petitioners and also to other RaHwsy 
retired employees with Provident fund in this 
order in Para 11 (VI) is being implemented 
by the Government;

(b) if so, the details thereof, the numtier 
of cases decided so far and the number of 
cases yet to be decided; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) to (c). The judgement of the 
C.A.T in T.A. No. 27/1987 has already been 
implemented in the case of the two retired 
employees who had filed the applicatbn. 
Instructions are being issue to the railway 
Units indicating the modalities for dealing 
with cases of other similarly placed Railway 
P.F. retirees as per the directions of the 
Hon’ble Trbunal.

Turmoil in Gandhlgram Rural Instttute 
of Tamil Nadu

1946. SHRI GURUDAS KAMAT: Win 
the Minister of HUMAN RESOURCE DE­
VELOPMENT be pleased to state:

(a) whether it is a fact that the 
Gandhlgram Rural Institute in Tamil Nadu is 
in turmoil;

(b) If so, the reasons ttieraior; and

(c) the rwnedid steps taken by 
Government in this ragaid?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). Accordmg to the infor­
mation fumished by the Institute, there have 
been some incidents of demonstrations and 
strikes in the past few months, mainly as a 
reaction to certain disdpfinaiy measures 
taken by the University authorities against 
some staff members. A small group of 
memtiers of teaching and non-teaching staff 
ofthe Institute resorted to strikesandgherao 
in SeptemlMr and Octoiwr, 1991, foitowing 
orders of the Vice-Chancelbr to recover 
some unauthorised k>ans, and in support of 
their demands for confinnation of temporary 
staff. On one oocaskm the Vice-Chancelk>r 
had to cell poUce to restore peace and tran­
quility.

(c) The Gandhlgram Rural Institute is a 
deemed to be University under Sectton 3 of 
the UGC Act, 1956 and is autonomous. The 
Vice-ChanceHor has appointed a Commit­
tee under the Chairmanship of a retired 
District Judge to investigate into the distur­
bances on the campus of the Institute.

[Transbaion]

Admission of Students In USSR

1947. SHRI MOHAN SINGH: WiH the 
Minister of HUMAN RESOURCE DEVEL­
OPMENT be p ie a ^  to state:

(a)thenumberofstudentswenttoUSSR 
for medical and engineering studies during 
1991;

(b) wheihercertain private agencies are 
woiking under the supenriskxi of the Gov­
ernment for their admlsskm in USSR;

(c) if so, whMhsr the Government am 
aware of the exoifottant fees being changed 
by these agendee for sending « e  students 
afaroad;and


